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CENTRAL Ao11INIsTRiTIVE TRIBUNAL 

ERNAKULAM E3ENCH 

LQL94  

Thursday, this the 20th day of January, 1994 

C OR All 

HON 'BLE MR JUSTICE CHETTU.R SANKARMN NAIR, VICE CHAIRMAN 

11)N 1 BLE MR P\J VENKATAKRISHNAN, ADMINISTRATIVE MEMBER 

I 	N Raghvan Pillai 
Kanjiravilayil Veedu 
Pallissery P.fl, Sasthamkotta. 

2 	KuttappanT, \Jalalil, Umber Nadu, 
Kallumala P.s., Mavlikkara. 

3 	U Ohaskaran Pillai 
Kochuvetil, Kizhakothil, 
Edavnch*rry, Ilainakappally P.O. 
Kollam. 

4 	R Rghavan Pillai 
Thaciirezhath Kizhakkethil, 
Jnga P.O., 
Sasthamkotta, Kollam District. 

5 	K Bhaskaran Nair, 
Thekke.ath Veeu, 
Mainallapilly, Kaappa, 
Sasthamkotta. 

6 . Babu Cherian, 
Thottupurath House, 
Cheriyana P.O., Chengannoor(Via), 
Alappuzh. 

7 	K. Prabhkaran Pillai 
Kizhapothu Vetil, 
Edavanassery, Mainakapally. 

B 	K Damodaran, 
ilainakapilly Pagan, 
Kavoor, Aranëlloor P.O. 

9 	PN lDamdara Paniker, 
Kappichirayil Lloedu, 
Muthukl1am South, Alapuzha. 

(8y Advocate Mr K Rarnakumar) 

Vs. 

1 	Unirn of India represnted by 
the Gnoral Manager, Southorn 
Railway, Madras. 

2. 	Divisional Railway Manager,. 
Southern Railway, •TrivanIrum. 

3 	The 1 ssistant Engineer 
Southern Railway, iuilon. 

(By Advocate fir PA Mohamod) 

.. Applicants 

.. Rosponnts 

. .2/- 
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HETTUF SINKARAN NMIR(J), UIDE CKF4IRIIAN 

Mpplicants claim pensioflary benefits c.ou.nting . 

their temporary service. 

2 	This Tribunal ha dictd grant of pension 

reckoning a part of their temporary service, by ordrr 

in CA 1830/91. If applicntS make representations, 

giviflg details of their service, s0cofld rospondent 

shall pass ordrs thereon inthe light of the docisien 

afresatid, within three months from the date of receipt 

of the rpresentatiofl(s) 

3 	Application, IS disposed of. No csts. 

Dated the 20th January, 1994. 

PV VEWKATAKRISHNAN 	CHEIT UR SANKMRAN N AIR(J) 

ADMINISTRATIUE PIEMBER 	 .V ICE CHAIRMAN 

P/21-1 


